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DI,llioo of Delbl iato Judidal Districts 

3813. SHRI BHIKU RAM JAIN: Will 
the Minister of LAW, JUSTJCE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that Government 
had decided to divide the Union Tc.:rritory 
of Delhi into five Judicial Districts in 1982 
at par with Police Revenue Districts. 

(b) whether it is a fact that a Bill to 
this effect was passed by Delhi Metropolitan 
Council and sent to Government for adop-
tioo by Parliament some months back; 

(c) if so, whether Government propose 
to introduce the required amendment bill in 
the current Session; and 

Cd) if not, the reasons thereof? 

THE MINISTER OF LAW, JUSTICB 
AND COMPANY AFFAIRS (SHRI JAGAN 
NATH KAUSHAL) : (a) The Govern-
ment of India in March, 1982, accepted in 
principle the proposal of the Delhi High 
Court seekins the division of Delhi into five 
judicial districts. 

(b) Recommendations for undertaking 
suitable Legislation for amendment of the 
Code of Criminal Procedure, 1973 and 
Delhi Municipal Corporation Act, 1957, 
and the Delhi Rent Control Act, 1958 were 
made by the Metropolitan Council of Delhi 
in July, 1983 and sent to the Central 
Government iD August, 1983. 

(c) and Cd) The Bills as recommended 
by the Metropolitan Council of Delhi 
require detailed examination. The Matter is 
engaging th~ attention of tbe Government 
of India. 

Closing don the O,erseas COIDal8IIicatleJa 
Centre at Daund ill Paae District of 

Maharasbtra 

3814. SHRI S.B. PATIL : Will tho 
Minister of COMMUNICATIONS be 
pleased to state: 

(ci) whether it is a fact that Government 
have decided to close down the Overseas 
Communication Centre at Daund in 
District of Pune, Maharashtra; 

(b) whether Government are aware 
that there is a large number of administra-
live buildings are residential quarters in 
good condition sufficient to accommodate 
about 200 employees; 

(c) wb~ther it is also a fact that 
Government are considering to utilise this 
campus Cor opening a Training Centre for 
Overseas Communication Workers or P & T 
workers; 

. (d) if so. when the proposed trainina 
centL'e is likely to opened; 



.(e) whether Government have received 
any representation from Class III and IV 
employees requesting to absorb them in the 
proposed Training Centre; and 

(f) if so, the decision ta.ken in tbe 
matter 1 

THE DPPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI VlJAY N. PATIL) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d) The feasibility of utilising 
the campus at Daund for setting up a 
Training Centre for P & T employees is 
being examined. 

(e) and (f) Some representations from 
Groups 'C' and 'D' employees of Overseas 
Communications Service for local 
absorption have been received' which are 
under consideration. 

Insat·I 8Dd Mass COllllllllDicatioll 

3815. SHRI MANMOHAN TUDU 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Indian National Satellite 
System (lNSAT-I) bas opened up new 
vistas in mass communications; and 

(b) if so, the details of the international 
and the national communication facilities 
made available on the functionina of tbe 
above INSAT-I 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
STATE IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
H.K.L. BHAGAT) : (a) Yes, Sir. 

(b) INSAT is multi-purpose National 
Satellite system. 

The first generation INSAT System 
(lNSAT -I) which has been operational 
since 15th October, 1983, has made the 
following facilities avaiiabJe for national 
use: 

(i) long distance domestic tele-
communications; 

(ii) round the clock meteoroloatcal 
eartb observation and data relay; 

(iii) direct Satellite TV broadcastinl to 
augment community TV .fa iD 
rural areas and nctworkiDl 
of terrestrial TV transmittcn: 
and 

(iv) regional and national networkioa 
of radio transmitters. 

,Recommeadatloas Made by Scleatik 
Ad,iJory COlDlDittee, tbe Ad,~or1 COlD"". 
on EafironmeataJ Planning aad CoonI_tt. 

... Scientific AdvlsoryCo.mJtee r.r 
Geo-ScIeDcel 

3816. SHRI S.A. DORAI SEBASTIAN: 
Will the Minister of ENERGY be pleated 
to state: 

(a) the recommendations on .R 4 D 
programmes. location of domestic plants. 
etc. that have been made by the Scientific; 
Advisory Committee, the Advisory ec.a. 
mittce on Environmental Planning and 
Coordinat ion and the · Scientific AdYiSGlf 
Committee for G:o-Scicnces since their 
constitution in 1981 aud the membcrsbip of 
these committees; an,d 

(b) the action taken ttfcreon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PETROLEUM 1M . 
THE MINISTRY OF ENERGY (SHAI 
GARGI SHANKAR MISHRA): (a) The 
membership of the Scientific Ad'litory 
Committee, the Advisory Committee on 
Environmental Plan.,ing and Coonfi_tIoll 
and the Scientific Advisory Committee for 
Geo-Sciences are given in the state_at 
enclosed. The major recommendations of 
these Committees are as under :-

SCIENTIFIC ADVISORY COMMITI'BB. 

(i) Setting up/expansion of A" D 
~ facilities in Indian Petrochemi_ 

Corporation Limited, EnaiaeMI 
India Limited and Indian OU 
Corporation Limited. 

(ii) Utilisation of ofT gas from PJui. 
dised Catalytic Cracker (FCC) of 




